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Bid Number: GEM/2021/B/1427246
Dated: 13-08-2021

Bid Document

Bid Details

Bid End Date/Time

23-08-2021 21:00:00

Bid Opening Date/Time

23-08-2021 21:30:00

Bid Life Cycle (From Publish Date)

90 (Days)

Bid Offer Validity (From End Date)

80 (Days)

Ministry/State Name

Ministry Of Finance

Department Name

Department Of Financial Services

Organisation Name

Insurance Regulatory And Development Authority

and Turnover

Office Name South
Total Quantity 1
Item Category BOQ
MSE Exemption for Years of Experience and No
Turnover

Startup Exemption for Years of Experience No

Document required from seller

OEM Authorization Certificate,Additional Doc 1 (Requested
in ATC),Compliance of BoQ specification and supporting
document

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Bid to RA enabled No
Time allowed for Technical Clarifications

R . . 2 Days
during technical evaluation
Estimated Bid Value 270000

Evaluation Method

Total value wise evaluation

EMD Detail

Required No
ePBG Detail

Required No
Splitting
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Bid splitting not applied.

1. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

BOQ ( 1 pieces)

Brand Type Unbranded

Technical Specifications

Specification Document View File

BOQ Document View File

Advisory-Please refer attached BOQ document for detailed consignee list and delivery period.

Consignees/Reporting Officer and Quantity

Consignee/Reporti

S.No. ng Officer Address Quantity Delivery Days
500032,INSURANCE
REGULATORY AND
1 Aritra Chakraborty DEVELOPMENT AUTHORITY OF 1 15

INDIA, SURNVEY NO. 115/1,
FINANCIAL DISTRICT,
NANAKRAMGUDA, GACHIBOWLI

Buyer Added Bid Specific Additional Terms and Conditions

1. Buyer Added text based ATC clauses

(o}

o The Fuser Kit and Paper feed rollers should be original OEM make (Kyocera) and must
support Kyocera 3212i Copiers.

o Every Kyocera copier has 4 trollies, hence in 1 set should contain 4 piece of Paper feed rollers ,
sufficient to install in each copier.

o Selected bidder need to install the fuser kit and paper feed rollers in the Copiers.

2. Actual delivery (and Installation & Commissioning (if covered in scope of supply)) is to be done at
following address INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA Sy No. 115/1,
Financial District Nanakramguda Hyderabad Telangana 500032.
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https://mkp.gem.gov.in/uploaded_documents/51/16/877/OrderItem/BoqDocument/2021/8/10/itemspec_2021-08-10-13-13-05_1b8cf99dc5967ab6af986eece692bde3.pdf
https://bidplus.gem.gov.in/bidding/downloadUploadedBOQ/3428765

3. Installation, Commissioning, Testing, Configuration, Training (if any - which ever is applicable as per scope
of supply) is to be carried out by OEM / OEM Certified resource or OEM authorised Reseller.

4. OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 25 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
increase the ordered quantity by up to 25% of the contracted quantity during the currency of the
contract at the contracted rates. Bidders are bound to accept the orders accordingly.

5. Upload Manufacturer authorization: Wherever Authorised Distributors are submitting the bid,
Manufacturers Authorisation Form (MAF)/Certificate with OEM details such as name, designation, address,
e-mail Id and Phone No. required to be furnished along with the bid.

6. Without prejudice to Buyer’s right to price adjustment by way of discount or any other right or remedy
available to Buyer, Buyer may terminate the Contract or any part thereof by a written notice to the Seller,
if:

i) The Seller fails to comply with any material term of the Contract.

ii) The Seller informs Buyer of its inability to deliver the Material(s) or any part thereof within the
stipulated Delivery Period or such inability otherwise becomes apparent.

iii) The Seller fails to deliver the Material(s) or any part thereof within the stipulated Delivery Period
and/or to replace/rectify any rejected or defective Material(s) promptly.

iv) The Seller becomes bankrupt or goes into liquidation.

v) The Seller makes a general assignment for the benefit of creditors.

vi) A receiver is appointed for any substantial property owned by the Seller.

vii) The Seller has misrepresented to Buyer, acting on which misrepresentation Buyer has placed the
Purchase Order on the Seller.

7. Scope of supply (Bid price to include all cost components) : Supply Installation Testing and
Commissioning of Goods

Disclaimer

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization. Buyer organization is solely responsible for the impact of these clauses on the
bidding process, its outcome and consequences thereof including any eccentricity / restriction arising in the
bidding process due to these ATCs and due to modification of technical specification and / or terms and
conditions governing the bid. Any clause incorporated by the Buyer such as demanding Tender Sample,
incorporating any clause against the MSME policy and Preference to make in India Policy, mandating any Brand
names or Foreign Certification, changing the default time period for Acceptance of material or payment timeline
governed by OM of Department of Expenditure shall be null and void and would not be considered part of bid.
Further any reference of conditions published on any external site or reference to external documents / clauses
shall also be null and void. If any seller has any objection / grievance against these additional clauses or
otherwise on any aspect of this bid, they can raise their representation against the same by using the
Representation window provided in the bid details field in Seller dashboard after logging in as a seller within 4
days of bid publication on GeM. Buyer is duty bound to reply to all such representations and would not be
allowed to open bids if he fails to reply to such representations.

This Bid is also governed by the General Terms and Conditions

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action
in accordance with the laws.

---Thank You---
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https://gem.gov.in/termsCondition
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